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PAPERS LAID  ON THE TABLE

N otifications under  mysokf Betting : T ax  

Acr. Ben g a l  F in a n c i (sai es t a x ) Act, 
C entral E xcise R ulls f tp .

THE MINISTER OF STATE IN  THE 
M INISTRY OF FINANCE (SHRI K . R.
GANFSH) : I beg lo lay on ihc Table:—

(1) A copy of Mysore Government 
Notification No. S.0.1340 (Hindi and 
Lnglish versions) published in My­
sore Gazette dated the 291h July, 
>971, under sub-scction (2) of section 
HA of the Mysore Betting Tax Act, 
1932, read wijh clause (c) (iv) of the 
Proclamation dated the 27th Match, 
19"M, issued by the President in (elation 
to the Stale o f Mysore, fPlaced in 
library. See No. LT-1354/71]

(2) (0 A copy o f Notification No. K  
4(132)'69-rin. (G ) (Hindi and Fnglish 
versions) published in Delhi Ga/cile 
dated the 24th November. 1971 making 
certain amendment to Notification 
No. r 4(132)/69-Fm (G ) dated the 31st 
December, 1969, under sub-section 
(4) of section 26 of the Bengal Finance 
(Sales Tax) Act, 1941, as in forcc in 
the Union lciritory o f Delhi.

<o) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the above Notification. 
[Placed in Library. See No. I.T- 
1355/71J

(3) A copy each of the following Noti­
fications (Hindi and English versions) 
issued under the Central Excise Rules, 
1944

(i) G. S. R. 1756 published in Gazette 
o f India dated the 20th November, 
1971, together with an explanatory 
faemorancUufc.

(ii) G. S. R. 1845 published in Gazette 
qjT India dated the 7th December,

1971, together with an explanatory 
memorandum.

\Placed in Library See No. LT- 
1356/71}

(4) A copy o f the following Acts (Hindi 
and English versions) under sub­
section (3) o f section 3 o f the West 
Bengal State Legislature (Delegation 
of Powers) Act. 1971

(i) The West Bengal Lotteries (Tax) 
Act, 1971 (President’s Act No. 
19 o f 1971) published in Ga<eettu 
of India dated the 14th Decembei, 
1971

( i i ) The West Bengal Taxation Laws 
(Amendment) Act, 1971 (President's 
Act No. 20 of 1971) published m 
Gazette o f India dated the 14th 
December, 1971.

fPlaced tn Library. See No. 1 T- 
1357/71]

Ri vitws on Annuai R fpoktso i H indl-s- 
t an S in  l  W o rk s  Construction  C a lc u n  a 

BOKARO S t i ll I TO., BHARAI HrAVY P la h  

A n d  V fss ils  Ltd., Visakiiapainam, Etc,

THE MINISTER OF SI ATF IN TH r 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAW A2 K H AN ) : I beg
lo lay on the Table a copy cach o f the 
following papers under sub-section ( I )  
o f section 6I9A o f the Companies Act, 
1956 -

(1) Review (Hindi and English versions) 
by the Government on the working 
ofthe Hindustan Steel Works Const­
ruction Limited, Calcutta, for the 
year 1970-71.

( » )  Annual Report o f the Hindustan 
Steel Works Construction Limited, 
Calcutta, for the year 1970-71 along 
with the Audited Accounts and the 
comments o f the Comptroller and 
Auditor General thereon.

[Placed in libraiy. See No. LT-J 358/71]
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(2) (i) Review (Hindi and English ver­
sions) by the Government on the wor­
king of the Bokaro Steel Limited, for 
the year 1970-71.

<ii) Annual Report (Hindi and Eng­
lish versions) of the Bokaro Steel 
Limited, for the year 1970-71 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon.

[Placed in Library. See No. LT-1359/711
(3) (i) Review by the Government on the 

working o f the Bharat Heavy Plate 
and Vessels Limited, Visakhapatnam, 
for the year 1970-71,

(ii) Annual Report of the Bharat 
Heavy Plate and Vessels Limited, 
Visakhapatnam, for the year 1970-71 
along with the Audited Accounts 
and the comments o f the Comptrol­
ler and Auditor General thereon. 
[Placed in Library. See No. LT- 
1360/71]

(4) (i) Review (Hindi version) by the 
Government on the working o f the 
Triveni Structural Limited for the 
year 1970-71.

(ii) Annual Report (Hindi version) 
o f the Triveni Structural* Limited 
for the year 1970-71 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor 
General thereon. [Placed in Lib- 
rary. See No. LT-1361/71]

A n n u a l  R eport of A nd am an  an d  N icobar 
A dministration, 1970-7J

THE DEPUTY MINISTER IN  THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F.H. MOHSIN) : On behalf o f Shri K.C. 
Pant I  beg to lay on the Table a copy o f 
Annual General Administration Report 
(Hindi and English versions) o f Andaman 
and Nicobar Administration, for the year 
1970-71. [Placed in Library. See No.

G ujarat D evasthan Inams A bolition 

(A mendment) R ules, 1971

THE MINISTER OF STATE IN  THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHFB P. SHIN0E : I beg to 
lay on the Table a copy of the Gujarat 
Devasthan Inams Abolition (Amendment) 
Rules, 1971 published in Notification No. 
GHM/4622/M/DAR/1071-Y in Gujarat 
Government Gazette dated the 12th Novem­
ber, 1971. under sub-section (2) of section 
29 of the Gujarat Davasthan Inams Aboli­
tion Act, 1969, read with clause (c) (iv) 
of the Proclamation dated the 13th May,. 
1971, issued by the President in relation to 
the State of Gujarat. [Placed in Library. 
See No. LT-1363/71]

A n n u a l  R eport or In d ia n  D a ir y  Corpo ra­

t io n , Baroda

THfc MINISTER OF STATE IN  THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : I beg to lay on the Table 
a copy o f the Annual Report of the Indian 
Dairy Corporation, Baroda for the year end­
ed 31st March, 1971 along with the Audited 
Accounts, under sub-section ( I )  o f section 
619A of the Companies Act, 1956. [Placed 
in Library. See, No. LT-1364/71]

A n n u a l  R eport of T ea Board , 1969-70

PROF SHER SINGH : On behalf o f 
Shri A.C. Gaorge I beg to lay on the Table 
a copy o f the Annual Administration Report 
(Hindi version) of the Tea Board for the 
year 1969-70. [Placed in Library. See 
No. LT-1365/711

10.13 HTS.

MESSAGE FROM RAJYA SABHA 

SECRETARY : Sir, I have to report 
the following message received from the 
Secretary of Rajya Sabha:—

‘In  accordance with the provisions of 
rule 127 o f the Rules o f Procedure smd 
Conduct o f Business in the tyyya 
Sabha, I am directed to inform the


